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POURTH REPORT OF THE RULES COMMITTEE
(TENTH LOK SABHA)

The Rules Committee, at their sitting held on
26 July, 1993, considered an amendment to Rule 9 of the
Rules of Procedure and Conduct of Business in Lok Sabha
(Seventh Bdition). The Minutes of sitting of the

Committee are appended to the Report.

2. The recommendations of the Committee are contained
in this their Fourth Renort which the Committee authorise

to be laid on the Table of the House.

3. Rule 9{1) of the Rules of Procecure and Conduct of

Dusiness in Lok Sabha provides :

"At the coumencement of the House or from
time to time, as the case may be, the Speaker
shall nominataz from amongst the members a
vanel of not more than six Chairmen, any

one of wvhom may nresice over the House in the
absence of tne Speaker anc the Deputy Soeaker
when so requested by the Speaker or, in his
absence, by the Deputy Speaker.”

4, The Committec note that when the lious2 sits beyond
the normal hours of sitting, and especlally on Fridays, the
mambers of the Panel of Chairmen are at times not available

to preside over the sitting.

S. The Committee feel that with a view to facilitate the
proceedings of the House, the number of members to be nominated

for the Panel of Chairmen may be increased from six to ten,



6. The Committes, therefore, recommend that the
following amendment be made to Rule 9 3

In Rule 9, in sub-rule (1),
for "not more than six Chairmesn*

Subatitﬁu “"not more than ten Chairmen®"

New Delhi ; SHIVRAJ V. PATIL
CHAIRMAN
27 July, 1993 RULES COMMITTEE

S Sravana, 1915(Saka).



MINUTES OF THE SITTING OF THE RULES COMMITTEE
HELD ON MONDAY, 26 JULY, 1993, IN SPEAKER'S
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3.
4.
5.

6.

COMMITTEE ROOM, PARLIAMENT HOUSE,

SIXTH SITTING

The Committee met from 1700 to 1740 hours.

PRESENT
Shri Shivraj v. Patil - Chairman
Shri Abdul Ghafoor
Shri Nirmal Kanti Chatterjee
Shri Jagat Veer Singh Drona
Shri P.R. Kumaramangalam

Shri Janardan Prasad Misra

SPECIAL INVITEES

Shri S. rallikarjunaiah - Deputy Speaker

Shri Vidyacharan 3hukla - linister of Parliamentary
Affairs

Smt, rargaret Alva - iinister of State of

Parliamentary Affairs

SECRETAR IAT
Shri C.K. Jain - Secretary General
Shri S.C. Gupta - Joint Secretary
Shri R.K. Chatterjee - Deputy Secretary



2. The Committee took up for consideration Memorandum
No. 5 regarding amendment to Rule 9 of the Rules of Procedure

and Conduct of Business in Lok Sabha about nomination of

Panel of Chairmen.

3. Rule 9(1) provides :

“At the commencement of the House or from
time to time, as the case may be, the Speaker
shall nominate from amongst the members a
panel of not more than six Chairmen, any
one of whom may preside over the House in the
absence of the Speaker and the Deputy Sveaker
when so requested by the Speaker,or, in his
absence, by the Deputy Speaker.”
4. The Committee noted that when the House sat beyond
the normal hours of sitting, and especially on Fridays, the

meinberg of the Panel of Chairmen were at times not available

to nrecide over the sitting.

S. The Committee felt that with a view to facilitate the
proceedings of the House, the rmumber of members to be

nominated for the Panel of Chairmen might be increased from

six to ten.

6. The Committee, therefore, approvea the following

amendment to Rule 9

In Rule 9, in sub-rule(1),
for "not more than six Chairmen”
Substitute "not more than ten Chairmen”

7. The Committee recommended that the above amsndment to
Rule 9 of the Rules of Procedure and Conduct of Business in
Lok Sabha might be made.

The Committee then adjourned.



	001
	003
	005
	007
	009
	011
	013
	015

